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The learned. counsel tor the applicant has reter.red a 

ju1jgement givan by this Bench in TP. 292/92 dated 15,S.93, in 

which the peric~ ot absence has be~n tr~ated as period on duty 

and tne paym~nt has already been allowed. 

2. In the light of the seiid judgement• the respondents are 

directi::d to rec•)l)::.ider the ca;;& of the applicant and the 

applicant ~t1ould ~ubmit a tresh l'apresentation also takin;j 

this judgement as a ground. 

3. tn casa the applicant feels aggrieved thereafter tie will 

be at lib~rty to tile a tresn OA. The OA stands aispos2d of 

accorctingl y, with no ori:.ier as to costs. 
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